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Alfidavit 1o be Fuinished by the candidate alongwith Nomination Paper
Before the Retvvaing Officer
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Election, do hereby solemnly affirm and state on oath as under:-
i ilrike out whichever is mo spplicahle)

2 5 n 5 2
(1) Tam a candidute set up by Jenia B -anm of the political party )/ am contesting as an
Independent candidate,

(1) Details of PAN and status of filing of Income (4% return ¢ B
51 Ne. [Names ~ [ Fermanent The financial year for | Total imcome —J

Account Number | which the last shown In Income %

{FAN) Income-tax return has | Tax Rewumn § in | '
b been filed Rupees) — (
Self APEPRAZREEH ML NI |
Spouse- ML ML ML -I |
Dependent | ML ML ML J
Dependem 2 ML ML Mo f

Dependem 3 ... ML pHL ;r He

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the cour:-

iy , = .
5L | Offence Drescripti
| Na. Pk ;,’E“ua_ - mdet Sue-Frpin Q2700 Ul |

'{a) | The details of cases where the court has taken T&HEE,E_;’”;B. éfs_;- iy -;’:.5 m%;, oy God, 445, 1

2
copnizance, Sections of the Act and description ()£ 7c 4t Fonr-.. £5270¢ OF% 145 ie o/ gar) 34/ 35241 Wés‘.’f
of the offence for which cognizance taken - i‘&-‘" 311?: ?J‘:;f :ﬂ’%’;ﬁf{ ;f‘j{r ﬁ}if: g g Sy
L/a7 w1y frads (asf 3ic s sev/ e/ 0y
b) | Name of the caur, Case No. and Date of ord © L1e Ir A Tre . ~ G55 755 U7% /477108
(&) Aoy of the cou P e i oF:onig ,ﬁr}_;%}yﬂivf,!uf&nfsgﬂf £ A L7 Avrng Al g
taking cognizance (D ABE bussy B pie "Baifee Ui fd7, r 45 1089, 513,

(e) | Dewmlisor A Tear o X dback. —
ppeal (s} / Application(s) for revigian i
JL__ (if any) filed against the above order(s) N A ]

4. Cuses in which I have been convicted by a eourt of lnw(other those referred o in Form 26):

\(@) | The details of cases, Sactions of the x S e R R
i Act and description of the offence for | M A

| which convieted : '
!’i’ﬁ ']’ﬁn?.:-‘ﬂﬁﬁﬁ Case Mo and Tl e NA )

|

Date{s) of ordeds) . '

| — e e o
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. | Drescriptioh .«

Tiranishime L Empose .

o That 1 give heiern below the detuils of « e nssels oy able and icamovalble eic ) of myseh
aiy spouse and all dependents:

A, Details of inovable assets ;

IWie . ’ .

1. Assets in joint nafme indicating the extent of joint ownership will also have Lo be given :

2. In case of deposiyTnvestment, the details including Serinl Number. Amount, Date of Deposit, the Scheme
Mame of B Tnstitution and Branch are tw be given ) -

1. Value of Bonds/Share/Debentures us per the current market value in Stock Exchange in respect o2 listea
rompanies and as per hooks in case af non- listed companies should be given.

% . Dependent’, here menns 4 person, substantially dependent on the income of the candidate.

5. Detaits: including smount is 1o be glven separately in respect of each investment)

% Self S’Im“ nnptnﬁgnt_-l T D[‘thﬁl‘ltdz ! “!l’ll'l'ldl'—‘l'ﬂ-.‘ I
Mk L_ T i ; ktarts Ben |
it I Coshinhand v ' 50,000/~ (Sp00 |- AL M i M
{117 | Delails of Deposits in Pank ii ] r |
| weeounts  (FDRs, Term Deposits 15 |
1 and all other types of Deposits i: . E
| including saving = ~counts), § '{% j u NI ML ML NIl
| L-pasits with Financial » -+ & !
Institutions, Non Banking ;j ' %
% Financial Companies and L .f ¥ 5;, i
| Cooperative societies and the o ¥ < *é .
amount in each such deposit T

iy Demils of investment in Bonds,

Debenturesshares and units in Bend - ML ML L ML
companies/Mutual Funds and graeed/- |
| others and the amount.

ks

o

“{vi) | Motor Vehicks/Airerafis/ (] seavpro- BRx T '

- I PR———
vt Jewelry, bullion and valuabile | G- 30 e | Go- m:ﬂ SR il :

&, ’
) | Fop i) | sber- sl

H

|
Details of investment in N335, . |
Postal Savings, Insurance Policies e - ;
pnd investment in any Financial =hs - ML ML ML ML |
! Instrument in Post office or 5oec0e !
Insurance Company and the ( iy T8 ) |
amount J,_ _ ]
Personal lcans/advance given 10 |
any persen of entity including e Vi i
| firm, Company, Trust etc. and M P L e | |
| ather receivables from detrors |
|

| and the amount, ! :

| Yachis/Ships (details of Make, | 285 (20, NIL ML prve. ), EE
Repistration No. etc, Yearof (i m{rﬂh A
Purchuse and amoumnt )

thing (give details of weight and

ot _5'lﬂ= polf-




£ Zhimsfinterest

ll

3. Dretails of |
(Neze: 1. Properties in joint ownershi
2 . Each land or building or apa

| Carans Total value

\gvable assets:

§ iy ather a55ets such '3 valve of L gE 1

- _saﬂn!-_Jr.____
I-'!Saﬁ?#,ﬂliﬂf- 1RO, poo]—

)
1

ML

ML I I

P indicating the c xtent of join ownership will also have wo be indical. g
rment should be meptioned separately in this format.)

(5
|Nb

T

| Description

Self Spouse

Dependent-|

Dependent-2 | Dependent-§ I

Location(s)
| Survey number(s)

26 TI5

e

ML

N —

ML

acres)

Avres (Total measurement in

‘Whether inherited property
{ Yes or NO)

?'E{

| Date of purchase in case of self
acquired propery

Cust of Land (in case of
purchase)al the time of
purchase

Any lnvestment on the land by
way of development,

construction etc.

Approximate Current market
value

qoeeo0n |-

o000/~

ity

lm-‘tiun(s]

| Su number(s

Ares (Total measufement in
2q. fi.)

z (v
"r; ﬁw@)

Whether inherited property
(Yes or NOY)

Date of purchese in case of self
acquired property

Cost of Land (in case of
purchase) ar the time of

purchase

Any Investment on the land by
way of development,
construction ete,

Approximate Current market
value d

18,08800/-

(i)

C erei Ui
(including apartments)
-Location(s)

-Burvey number(s)

Muratirpo

Built up Area (Total
measurement in sq. fL.)

2280
(a-14)




W waher ||1;h&ritl:|:i.;|lupurl}'
(&= or NO)

?Eﬁ

| Lpw oof purchase in case of aeif
antired propers

€ wst uf property (in case of
pr rehase) al the time of

|
|
‘ prchase

[ Any Invesiment on he
| property by way of
b develupment, constriction ele,

i Approximate Current markes
| walue

7 bt ore)

' (iv) | Residential Buildings (including

apkriments, )
-Location(s)
- Survey number{s)

Newiman

Aacthuban

Acrea (Total measurement in
scl i)

2 eoo
[ se- )

[ 1)
L

ML

Built up Area (Total
measurement in sg. ft)

Whether inherited property
| (Yes ar NO)

Date of purchase in case of seff
acquired property

Cost of property (in case of
purchase) at the time of
| purchase

Any Investment on the land by
way of development,
canstruction efc,

Approximate Current marker
value

100000/~

Zoepon -

ML

™
|

Others (such as interest in
property)

i)

Total of Current Market
Value of (i) to (v) above

& 00800/ -

Sppaod/- 1

pIL

M

(6) I give hercin below the details of liabilitics/ dues to public financial institutions and government :- ,
(Note: Please give separate details of name of Bank,, institution, entity or individual and amount for each item)

5. '{Emrlpﬁnn Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
| No. e |
| {i) | Loan or dues to Bank/Financiall) A& Sonk Tofra |

! Ins tr;a 3 : v;iﬁé;-u-— i st MiE NIL |
| Mame of Bank or Fl o
| Amount outstanding mjmhw. jI
i Mature of loan _teiicle Loan- § poomy- IS R
' Loan or ducs to any |
individuals! Entity other than i ) [
| inentioned in (i) above, Mk wi L ML ML { iy |
i Mame(s) . © - |
Aimount sutsianding |
|MNowreoffodn | | 0 o b




Aty ciher liability = Lidia R S et
| Grand toul o libilies (7, 000087 — | R i sz
(i) | Ceover woent Dues: ”_"-l ' '
i Dues 10 departments dealing [
. with government | wmre | |
' secolimodation i -
"Dues 1o departments dealing 1 [ —:_ 1
| with supply of water ML _ |
Uues to departments dealing __.ri i
with supply of electricity NIL
Dues to departments dealing NIL
with supply of
telephones/mobiles .y
Dues to departments dealing
with govemment transpan ML
{including aircrafts and
ht.ligclElem"l_ q
[ncome Tax Dues NI |
Wealth Tax Dues NTL -
Service Tax, Dues =t ML S
Municipal /Propeny Tax Dues NL
SﬂJﬁﬂH Duss ML
Any other dues ML
Grand total of all Govt. dues ML

(7) Details of profession or occupation:
L Self... SBdled apri € Agvec dive i B
b. Spouse ... Foeiad aier ke Hiph sekedf Babaicefls B5E : 2ol
(8) My educational qulllﬂc;lgn&lru ai#’ndn 5 f-ﬂm u;l'::::i}. mwMﬂ@ Ase - Hfjj'f.:r i
* Irtemedinds - fgyy i - - F i fege 177 :
(Give dmih‘%fﬁgrﬁ'l l‘?ﬁﬁgﬁi’.tﬁ“é& i St Full B GPHE certfcate diplomiy degeee course)

(Name of the School /College/ University and the year in which the course was completed.)

{(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO {8) ABOVE:

I. | Name of the candidate

Sh./Smt./Kum. Lhiviee fm I
= 2 - - T
2.| Full postal address iy ¥ g S i TR (Bitgr
3. | Number and Name of the constitisency and I &M-l.ﬁ-n ALlemnbiy f‘?’i‘rﬁi“‘""“‘a‘ af
state Behar Sl b o
3. | Name of the Politieal party which set up the Tonte Sef Un' fed
candidate {otherwise write *Independent”) 1
4. | (a) Number of cases in which conviction order LY ( evder passad ) A‘
|| passed {other than thoge referred to in Form 26) :



I, the deponent, above named
best of my  knowledge and b
declsre that :

{a) there is no case of eonviction or
ihi L my spouse,

aheivig,

Tpanar

T i Candidaie

(v Tuial number of Fonding cases where the
caar (s) have taker cognizac

feome Tan Retwrn filed |

b Sponse:

1(¢) Dependents . ? I
5 - Betails of Assets und Liabilities in rupees
Dependents|

———eee

Mgas B which Bast 1

Oy Gouser ((Undee protesy

ool Torinme b

Description

Movesble
Assel (Total value)

Tmmovahle
Asset

Spouse

Dependent-|

Dependen: |11

LB-F.' F#PM"

lep.asooer

1RO bl

e i

Coopol/-

|

fomiei Siialan,

e |

[
]

Purchase Pricc and
Developmen) Cost of
Immovable Propeny
(Total Value)

Market Price of
Asset (Tatal Value)

Approximate Current

[

Liabilities

(i) Government e
dues (Total) %75

80000/~

(it} Loans from Bank,

others (Tatal)

Financial Institutions and

Boootey.

. | Highest educational qualification:
B Tedd ITodian En?:mw-rry Coltage Wiatahary |

{Give details of School / Universit
course) (Mame of the School /Coll

y education with full form of the certificate/ diploma/ degree
ege/ University and the year in which the course was completed. )

VERIFICATION

pending case against me other than those mentioned in items 3 and 4 abowe;
or my-dependents do not have sny asset or liability, other than those mentioned in items 5 and &

» do hereby verify and declare that the contents of this affidavit are true and correct 1o the
elicf, no part of it is false and nathing material has been concealed there from. | further
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Noter | Adfidavit snould be filed fatest by 3.00 i on the last date of Hiing nominations.,
2 AMdavit suould be sworn before an Uath Commissioner or Mugistrate of the Firat Class or heforne @ MNotirs
Publiz.
3 All columns should be filled up and 1o column ta be left blank. If there is no infarmation i furish i respect ol
any ilem, either “Nil" or “Not asplicable”, as the case may be, should be mentioned
A The affidavit should be either teped or written fegibly and neatl:
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